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Present : Hon'blo 	 dcnjnj trtitu Member 

Hon'ble Ils•ileera Chibber t  JudicJjial ifiember 

YUDHISTIF i1iOI 

VS 
UItTJ.14 OF IDIi& ORS. 

For the applicant 	Mr.N.C.Chakraborty, counsol 

For the respondents 	houdhury, Cou9ise.l 

Ii 	F 	DR 

M er a 

We have been informed by he counsel (cr 	the 2pp1icat- 

that applicant has oxpired during the pa dancy or 	the CA. Iherofore 
I 

the present CA has Lqag=W abated. 

2. In 	Jj,j 	or the above statmont the OA is dismisscd 

a 	ing abated. No order as to costso  
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